SCHEDULE
FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntar/y‘biquidation

Process) Regulations, 2017)

pA
'S

FOR THE ATTENTION OF THE STAKEHOLDERS OF PEMARI TECHNOLOGY PRIVATE
LIMITED . '

1. NAME OF CORPORATE PERSON

PEMARI TECHNOLOGY PRIVATE LIMITED

Z. DATE OF INCORPORATION OF
CORPORATE PERSON

26/08/2013

3. | AUTHORITY UNDER WHICH CORPORATE
PERSON IS INCORPORATED/
REGISTERED

REGISTRAR OF COMPANIES, KANPUR

4. CORPORATE IDENTITY NUMBER
JLIMITED LIABILITY
IDENTITY/NUMBER OF CORPORATE
PERSON

U72300UP2013PTC125341

5. | ADDRESS OF THE REGISTERED OFFICE
AND PRINCIPAL OFFICE (IF ANY) OF

102 JUDGE COLONY, SECTOR-P7/7, BUILDERS
AREA, GAUTAM BUDDHA NAGAR, GREATER

VOLUNTARY LIQUIDATION PROCESS

CORPORATE PERSON NOIDA, UTTAR PRADESH-201310
6. LIQUIDATION COMMENCEMENT DATE 25.07.2024

OF CORPORTE PERSON
7 ESTIMATED DATE OF CLOSURE OF 21.04.2025

8. NAME, ADDRESS, EMAIL ADDRESS,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE
LIQUIDATOR

MR. ANKIT AGRAWAL
ankitagarwalcs@gmail.com

62A, KK HOSPITAL ROAD NEAR SWAMVAR
WEDDING HALL (RAJENDRA NAGAR), BAREILLY,
UTTAR PRADESH-243122

+91- 9456600033

IBBI/IPA-OOZ/IP-NOl070/2020-2021/13514—

9. | LAST DATE FOR SUBMISSION OF CLAIMS

23.08.2024

Notice is hereby given that the PEMARI TECHNOLOGY PRIVAZPE; LI,M'I/’II“EQ has commenced voluntary

liquidation on 25/07/2024.




The stakeholders of PEMARI TECHNOLOGY PRIVATE LIMITED are hereby called upon to submit a
proof of their claims, on or before 23/08/2024, to the liquidator at the address mentioned against item
8.

The financial creditors shall submit their proof of claims by electronic mear}(‘ o..nly. All other
stakeholders may submit the proof of claims in person, by post or by electromc me,’ans

/ " [\l
Submission of false or misleading proofs of claim shall attract pena.me?;/ — " A‘ m r
/"'75"./‘0 w3
i o) g Sd/-
Date: 29/07/2024 \ ",’f / ANKIT AGRAWAL
Place: Bareilly Liquidator in the mattef“ﬁfp‘olum’aty liquidation of the

PEMARI TECHNQLOGY PRIVATE LIMITED
Reg. No.: IBBI/IPA-OO2/IP-N01070/2020 2021/13514



TUESDAY, JULY 30, 2024

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

FORMA
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
ADISID ASSOCIATES PRIVATE LIMITED

1. |NAME OF CORPORATE PERSON ADISID ASSOCIATES PRIVATE LIMITED

2. | DATE OF INCORPORATION OF 09/11/1998
CORPORATE PERSON

3. |AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATED/REGISTERED

REGISTRAR OF COMPANIES, DELHI

4. | CORPORATE IDENTITY NUMBER/LIMITED - | U65921DL1998PTC096988

LIABILITY IDENTITY NUMBER OF

CORPORATE PERSON
5. |ADDRESS OF THE REGISTERED Prop. No. DTJ010, Ground Floor, DLF Tower
OFFICE AND PRINCIPAL OFFICE B, Jasola, New Delhi 110025

(IF ANY) OF CORPORATE PERSON

8. | LIQUIDATION COMMENCEMENT DATE
OF CORPORATE PERSON

26/07/2024

Mr.Shashi Bhushan Prasad,

7 | NAME ADDRESS, EMAIL ADDRESS,
TELEPHONE NUMBER AND THE E-43, LGF, PANCHSHEEL PARK,
REGISTRATION NUMBER OF THE NEW DELHI - 110017
LIQUIDATOR shashibpd@gmail.com, “011 44466973"
Regn. No.»
IBBI/IPA-002/IP-N00676/ 2018-2019/12114
8. | LAST DATE FOR SUBMISSION OF CLAIMS | 25/08/2024

Notice is hereby given that the ADISID ASSOCIATES PRIVATE LIMITED has commenced voluntary
liquidationon FRIDAY the 26th DAY OF JULY,2024.

The stakeholders of ADISID ASSOCIATES PRIVATE LIMITED are hereby called upon to submita proof of
their claims,on or before SUNDAY the 25th DAY OF AUGUST, 2024, to the liquidator at the address
mentioned againstitem?.

The financial creditors shall submit their proof of claims by electronic means only. \
Allother stakeholders may submit the proof of claims in person, by postor by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Date -30/07/2024

5 Shashi Bhushan Prasa}
laoe New Delhi

Nameand Signatureof theLiquidator:

Form No. 3 [See Regulation-15 (1) (2)}/16(3)]
DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)
Ist Floor SCO 33-34-35 Sector-17 A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)
Summons under sub-section(4) of section 19 of the Act, read with sub-rule (2A) of rule 5 of
the Debt Recovery Tribunal (Procedure) Rules, 1993.
Case No.: OA/334/2023 Exh. No.: 22978
HDFCBank VS TAHIRHUSSAINAND OTHERS
To, (1) Tahir Hussain And Others . D/W/S/O- llyas Tahir Husain BORROWER} Son Of llyas, Resident
AtHouse No. 152, Tikri Khera (31), Dhauj, District Faridabad, Near Masjid Haryana - 121004. Faridabad
,Haryana ( 2) Defendant No. 2 - Sabra {CO-BORROWER}
Resident Of House No. 152, Tikri Khera (31), Dhauj, District Faridabad, Near Masjid Haryana - 121004.
SUMMONS

WHEREAS, 0A/334/2023 was listed before Hon'ble Presiding Officer/Registrar on 14/05/2024.
Whereas this Hon'ble Tribunal is pleased to issue summons/ notice on the said Application under
section 19(4) of the Act, (OA) filed against you for recovery of debts of Rs. 2870257.50/-
(application along with copies of documents etc. annexed). In accordance with sub-section (4) of
section 19 of the Act, you the defendants are directed as under :- (i) to show cause within thirty
days of the service of summon as to why rellef prayed for should not be granted; (ii) to disclose
particulars of properties or assets other than properties and assets specified by the applicant
under serial number 3A of the original application; (iii) you are restrained from dealing with or
disposing of secured assets or such other assets and properties disclosed under serial number
3A of the original application, pending hearing and disposal of the application for attachment of
properties; (iv) you shall not transfer by way of sale, lease or otherwise, except in the ordinary
course of his business any of the assets over which security interest is created and/ or other,
assets and properties specified or disclosed under serial number 3A of the original application
without the prior approval of the Tribunal; (v) you shall be liable to account for the sale proceeds
realised by sale of secured assets or other assets and properties in the ordinary course of
business and deposit such sale proceeds in the account maintained with the bank or financial
institutions holding security interest over such assets. You are also directed to file the written
statement with a copy thereof furnished to the applicant and to appear before Registrar on
05/08/2024 at 10.30 A.M. failing which the application shall be heard and decided in your
absence. Givenundermy hand and the seal of this Tribunal on this date : 17/05/2024.

Signature of the Officer Authorised to issue summons

SCHEDULE | FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

PEMARI TECHNOLOGY PRIVATE LIMITED

1. |Name of Corporate Person PEMARI TECHNOLOGY PRIVATE LIMITED

2. | Date of Incorporation of Corporate Person | 26/08/2013
3. | Authority Under Which Corporate Person Is| REGISTRAR OF COMPANIES, KANPUR
Incorporated/ Registered

4. |Corporate Identity Number /limited Liability
Identity/number of Corporate Person

U72300UP2013PTC125341

5. |Address of The Registered office And
Principal office (if Any) of Corporate Person

102 JUDGE COLONY, SECTOR-P7/7, BUILDERS
AREA, GAUTAM BUDDHA NAGAR, GREATER NOIDA,
UTTAR PRADESH-201310

6. |Liquidation Commencement Date of
Corporte Person

25.07.2024

7. |Estimated Date of Closure of Voluntary

21.04.2025

Liquidation Process
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8. |Name, Address, Email Address, Telephone| MR. ANKIT AGRAWAL

Number And The Registration Number of| ankitagarwalcs@gmail.com

The Liquidator 62A, KK HOSPITAL ROAD NEAR SWAMVAR
WEDDING HALL (RAJENDRA NAGAR), BAREILLY,
UTTAR PRADESH-243122

+91- 9456600033

: IBBI/IPA-002/IP-N01070/2020-2021/13514

9. |Last Date For Submission of Claims 23.08.2024

Notice is hereby given that the PEMARI TECHNOLOGY PRIVATE LIMITED has
commenced voluntary liquidation on 25/07/2024.

The stakeholders of PEMARI TECHNOLOGY PRIVATE LIMITED are hereby called upon
to submit a proof of their claims, on or before 23/08/2024, to the liquidator at the
address mentioned against item 8.

The financial creditors shall submit their proof of claims by electronic means only. Al
other stakeholders may submit the proof of claims in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

~ ANKIT AGRAWAL

Liquidator in the matter of voluntary liquidation of the
PEMARI TECHNOLOGY PRIVATE LIMITED

Reg. No.: IBBI/IPA-002/IP-N01070/2020-2021/13514

Date: 29/07/2024
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Place: Bareilly
\ 4TH FLOOR JEEVAN TARA BUILDING,
» PARLIAMENT STREET, NEW DELHI-110001
Notice under section 19(4) of the Recovery of Debts Due to Bank and Financial
Institutions Act 1993 read with rule 12 & 13 of the Debts Recovery Tribunal
S . ’ Shhopabig £ )

OA NO. 224/2023 DATE: 06.05.2024

HSBC BANKLTD. -APPLICANT
VERSUS
M/SMS INTERNATIONAL & ORS. -RESPONDENT
To,
DEFENDANT

D1. M/SMSINTERNATIONAL

DEBTS RECOVERY TRIBUNAL-II, DELHI. /

PERFECTPAC LIMITED

Regd. Office: 910, Chiranjiv Tower-43, Nehru Place, New Delhi-110019
Phone No. 011-26441015-18, Website: www.perfectpac.com
Email: complianceofficer@ perfectpac.com

“CIN'No.: 172100DE1972PECO05971

EXTRACT OF UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER ENDED JUNE 30, 2024
( In lakhs except EPS)

: Quarter Ended Year Ended
~ |30.06.2024 31.03.202¢

240 FIRST FLOOR SECT 19 DWARKANEW DELHI-75

PARTICULARS 103:2024] 30.06.2023 31.03.2024
. ‘ Unaudited | Audited | Unaudited| Audited
Total Revenue from operations 2,833.06| 2,794.72 | 2,397.92 | 10,112.06

== HERO HOUSIN

Regd. Office: 09, Community Centre, Basar
Phone: 011 49267000, Toll Free Number: 1800 2
Website: www.herohousingfinance.co
Contact Address: Building No. 7, 2nd Floor, Co|
New Delhi-
POSSESSION NOTICE (FOR |
(As per Appendix IV read with rule 8(1) of the
Whereas, the undersigned being the Authorized Off
the Securitization and Reconstruction of Financial A
2002 and in exercise of powers conferred under ¢
Interest (Enforcement) Rules, 2002, issued a demal
Borrowers to repay the amount mentioned in the notit
The borrower, having failed to repay the amount, nof
and the public, in general, that the undersigned h
herein below in exercise of powers conferred on him
8ofthe said Rules.
The borrower, in particular, and the public in gene
property and any dealings with the property will be st
Limited, for an amount referred to below along with in
etc. from date mentioned below.
The borrower's attention is invited to provisions of su

of time available, to redeem the secured assets
Loan Name of Obligor(s
Account Legal Heir(s)/Leg:
No. Representative(s)
HHFDELHOU18000000399 & | Vijay Kumar Singh
HHFDELLAP18000000692 Babita Singh

Description of Secured Assets/immovable Prc
VASUNDHARA, GHAZIABAD-201012 having arez
measuring 20 Sq. mfr). Plot Bounded by: North: 9
House no. 13/517, West: House no. 13/519

Date: - 30/07/2024 Place: DelhiNCR  Sd/- Author

FORN
PUBLICA NNO!
(Regulation 14 of the Insolvency :
(Voluntary Liquidation Proc
FOR THE ATTENTION OF T
SKYLINE ASSOCIATE!
1. | NAME OF CORPORATE PERSON S
2. | DATE OF INCORPORATION OF 2
CORPORATE PERSON
3. |AUTHORITY UNDER WHICH i ER
CORPORATE PERSON IS
INCORPORATED/REGISTERED
4, | CORPORATE IDENTITY NUMBERLLIMITED | U
LIABILITY IDENTITY NUMBER OF
CORPORATE PERSON o
5. |ADDRESS OF THE REGISTERED F
OFFICE AND PRINCIPAL OFFICE |
(IF ANY) OF CORPORATE PERSON
6. | LIQUIDATION COMMENCEMENT DATE |2
OF CORPORATE PERSON
7 | NAME ADDRESS, EMAIL ADDRESS, N
TELEPHONE NUMBER AND THE E
REGISTRATION NUMBER OF THE N
LIQUIDATOR 8
F
i
8. | LAST DATE FOR SUBMISSION OF CLAIMS | 2

Notice is hereby given that the SKYLINE ASSOCIAT
liquidation on FRIDAY the 26th DAY OF JULY,2024.
The stakeholders of SKYLINEASSOCIATES PRIVATI
of their claims, on or before SUNDAY the 25th DAY (
mentioned againstitem?7.

The financial creditors shall submit their proof of clair
may submit the proof of claims in person, by post or by
Submission of false or misleading proofs of claim shall
Date -30/07/2024 3
Place New Delhi

OFFICE OF THE REC
DEBTS RECOVERY TR

Paras Tower, 2nd Floor, Majra Niranjs

DEMAND
NOTICE UNDER SECTIONS 25
DEBTS & BANKRUPTCY ACT, 1
SCHEDULE TO THE IN(
RC/277/2023
CANARA BANK Versus M/S SU
To
(CD 1) M/S SUN INDIA HANDICF
Wali Gali Near Ice Plant Morad
Pradesh Pin-244001.
{CD 2) MUNNA ALI S/O SH. MOH
Nagar Dhimri Moradabad District M
This is to notify that as per tf
pursuance of orders passed by
RECOVERY TRIBUNAL DEHRAD
Rs. 82,42,164.02 (Rupees Ei
Thousand One Hundred Sixty F
with pendentellite and future inte
Yearly w.e f. 07/03/2022 till realizal
(Rupees One Lakh Forty Four Tt
due against you (Jointly and seversa
2. You are hereby directed to pay th
receipts of the notice, failing whigc
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PERFECTPAC LIMITED

Regd. Office: 910, Chiranjiv Tower-43, Nohru Place, Now Dolhi-1 10019
Phone No. 011-26441015-18, Wobsite: www. perfoctpac.com
Email: complianc oollicer@porfocipac com
CIN No.: .72 100DL1972PLC005071

EXTRACT OF UNAUDITED FINANCIAL RESULTS

|:ﬂm|
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J ) o Furniture Fixture and to proc ts of the | | oan Quarter Ended Yoar Ended
v for various depa TICULARS 30.06.2024] 31.03.2024] 30.06.2023]
, 5 m_--\m 31.03.2024
Total Revenue from operations 283306 2 M Audited
willin Net PmﬁV(Los§) for the yearperiod 1\0229 ,794.72 M 1‘_‘“12 06
specifications and other details can (before Exceptional items ang Tay i 155.07 160.28 | 523.94
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. N P
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! Equ-ty Share Capital 26| 133z | 13326 | 13326
- 5 amings Per Share of 7 7/.
A g g3t Trsa e fofdies 1. Basic ?) g 1.15 173 1.79 598
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ACTION CONSTRUCTION EQUIPMENT LIMITED
CIN: L.74899HR1995PLCO53860
Regd. Office: Dudhola Link Road, Dudhola, Distt Palwal-121102, Haryana
Phone: +91-1275-280111 (50 Lines), Fax: +91-1275-280133
E-mall : cs@ace-cranes.com, Wabsite: www.ace-cranes.com
NOTICE
sfer of Equity Shares of the Company to
and Protection Fund (IEPF) Demat Account
vlice is published pursuant to the provision of sub section (6) of the Section 124 of
mpanies Act, 2013 and the Investor Education and Protection Fund Authority
nting, Audit, Transfer and Refund) Rules, 2016 including any amendment and re-
ent thereof.
ly with the aforesaid provisions, the Company shall transfer all shares in respect
dividend has not been paid or claimed for seven consecutive years or more from
-2017 (Final Dividend) in the name of Investor Education and Protection Fund
s sel up by the Central Govemment by the due date L.e. 30" October, 2024 as
for Education and Protection Fund Authority (Accounting, Audit, Transfer and
ules, 2016 including any amendment and re-enactment thereof.
y, the Company has co all the d shareholders at their
gislered with the Company/Registrar and Share Transfer Agent (RTA)
)se shares are liable to be to relevant Account of IEPF A
y has also uploaded on its website www ace-cranes.com, full detalls of
mes of such sharsholders and their folio number or DP ID-Client ID with
3ble to be transferred to the IEPF Account.
lers may please note that after the above shares which will be credited in
counts of the IEPF Authority then such shares will not be available to the|
r sale or transfer or dealt with in any manner except as per the 9'0;79!;:
; as prescribed in the aforementioned rules of section 124(6) of
:‘ezglf‘bom the unclaimed dividends and ponding shares including
s accruing on such shares, ifany, once transferred 10 'EPFA“":;" :yﬁ:
ok from IEPF authority after following the procedure prescnbed In

form and whose shares are liable to be
that the Company would Issue the
| share certificate(s) held by the
tes, the Company shall inform the

ers holding shares in physical
IEPF Demat Account, may note
e certificate(s), in lieu of ongln:
after issue of duplicate shares certifical "
way of momf' action to convert the duplicate shares certificates Into,
\d transfer in favour of Authority. In respect of shares held in demat form:

shall inform the itory by way of te action where the
\ave their accounts for transfer in favour of the Authority.
ad are to claim imed dividend for the
¥ 2016-17 (Final Dividend) and onward by making an application to the
A by 20° Octobaer, 2024, faling which their shares shall be transferred to|
Account. For claiming the unclaimed dividend or in case you need any
anfication, please write to Skyline Financial Services Private Limited,

hara Transfer Agent of the Company or email at admin@skylinerta.com
4.0,

For Action Construction Equipment Limited
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